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(iv) Steps to meet water scarcity In
Khandwa (Madbya Pradesh)

SHRI KALICHARAN SAKARGAYEN
(Kbandwa) : Mr. Deputy-Speaker, Sir, the
level of underground water in District
Khandwa of Madhya Pradesh is steadily goiog
down for the last five years. There has been
scanty rain for the last few years in this
district. In a few parts of this district,
drought condition has been prevailing for the
last three years or more, The rivulets which
unsually bad the water flow even in March
become dry in the month of December The
water level in the walls, which were the main
source for small irrigation and drinking
water, has gone down and in most of the
wells water bas dried up completely. Io most
of the tubewells which were installed by the
Government for supply of drinking water,
enough water is pot available in them and
as a result, there is a serious crisis of drink-
ing water for human beings as well as cattle.
If ground water level is not raised to the
earlier level, a serious famine condition may
develop in this district.

Therefore, I request to the Central
Government to start work immediately on
warfooting through technological mission and
other modern devices to solve this problem
of water crisis and implement only such
schemes with which level of underground
water could be raised.

(v) Provision of water connections to
residents of Mauogolpuri, Sultanpuri,
Nanglol and other J.J. Colonies of
Delhi at a mipimom fee.

SHRI BHARAT SINGH (Outer Delhy) :
Mr. Deputy-Speaker, Sir, the Government
bad allotted plots of 25 sq. yards to the
poor workers in 1975 and thereafter they
were also provided with water and electricity
at certain places. There are certain localities
in Delhi such as Mangolpuri, Sultanpuri,
Nagloi and Jwalapuri where sewer line has
not been laid so far which is leading to
unhygienic conditions and mosquitio breeding
places which may cause Malaiia in an epide-
mic form The D D.A has now put a condi-
tion for the residents of these localities that
they would be provided with water connec-
tion only after their furnishing a no object-
ion certificate from the Slum Department

(D.D.A.). Earlier there was no such condi-
tion, for getting a water connection. Already
50 per cent of residents have been provided
water conoection on a payment of Rs.4.50
only without producing no objection cert'fi-
cate, So, I request the Government that it
should direct the D.D.A. not to compel the
people seeking water connection to furnish
no objection certificate and to provide them
water connection at the minimum fee of Rs.
45¢/-. So that these poor people may get
clean drinking water.

(vi) Short and long term measures to
check floods in Bibhar.

[English]

SHRI SYED SHAHABUDDIN (Kishan-
ganj) : Bihar faced ubpprecedented floods in
1987—unprecedented in intensity and in
extent of damage to life and property. But
the damage was underassessed and the
administrative response and the relief
and rebabilitation programmes have been
inadequate; limited resources were provided
and limited areas covered, Free ration was
limited to one week and that too did not
reach the distant villages at all or reached
them very late. No grant for repair or reco-
nstruction of houses has yet been provided.
Ex gratia payment in respect of loss of life
is yet to be paid in many cases. The infra-
structure particularly roads and highways,
culverts and bridges are yet to be rebuilt.
Agriculture credit, distributed through pri-
mary cooperatives with great fanfare bas
been  thoroughly mismanaged. Due to
selection of beneficiaries through a centrali-
sed computer installed in Patna, the State
capital, less than 5 per cent of the applicants
received loan io time for Rabi sowing. Ferti-
lizer was distributed so late that the culti-
vators purchased it by one hand and sold it
by the other, at 25 per cent discount.
Instead of certified seeds, a mix of ordinary
grain was supplied resulting in poor germina-
tion and differential rate of growth in the
same plot.

The flood affected people have lost their
Kbarif crop and the much publicised Rabi
campaign in these areas has ended in fasco.
Nature may help but some blocks in floods
ravaged districts face a scarcity situation,
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The central allocation for short-term
central relief has been limited to about Rs,
83 crores, but that too has been released
and utilised only to the extent of about Rs.
20 crores.

1 urge upon the Union Government to
ask the State Goverpment to take effective
steps immediately so that people may not
have to face the same situation that they did
in 1987,

SHRI SYED MASUDAL HOSSAIN
(Murshidabad) : There 1s no Quorum in the
House.

MR. DEPUTY SPEAKER : Let the
Quorum bell be rung ... Now there is Quo-
rum, Shri Gokul Saikia.

(vii) Steps to establish the proposed
il Refioery at Lakhimpur,

SHRI GOKUL SAIKIA *(Lakhimpur) :
Setting up of another o1l refinery in Assam is
one of the main clauses of Assam Accord.
Lakhimpur Parliameat~ry Constituency 1
unfortunately declared as ‘no-industry area’.
So | request the Central Government to  set
up the proposed oil refinery in Lakhimpur
Parliamentary  Constituency. The most
economic background of this proposal Is
that Lakhimpur Parliamentary Constituency
is nearest to the oil fields of Duliajan.
Secondly if this oil refinery is established at
Lakhimpur thea for the first time this will
link the south bank with the porth bank of
Brahmaputra. Thirdly, the unemployment
problem will be solved to some extent. I
request the Central Government to take up
immediate steps to establish the proposed
oil refinery at Lakhimpur Parliamentary
Constituency.

(vili) Financlal Assistance to farmers
of Alwar district Rajasthan where
crops were destroyed by hail-
storm.

SHRI RAM SINGH YADAV (Alwar):
Agriculture crops of about fifty villages in
Behrore, Mandawar, Laxmangarh and
Rajgrah Tehsils of District Alwar, Rajasthan
had been completely devastated by hailstorm
on March 10, 1988. This time the
ibtensity of hailstorm was so much bigh tbat
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the whole crop of the farmers was ruined.
These farmers are facing drought and famine
conditions for the last four years successively.
Farmers took crop loans and loans for
pump sets and electric-motors for sowing
and irrigating their crops. They took crop
loans from the District Central Co-operative
Bank, Land Development Bank and other
public sector barks. Because of total
destruction of their crops by the bailstorm
they cannot pay off the loans. Farmers and
farm labourers of these hailstorm affected
villages are in emergent peed of financial
assistance for their survival. They have
no means of subsistence to provide basic
pecessities of life to members of their
families. 1, therefore, urge upon the Union
Government to p ovide financial assistance
to the affected people. I suggest that farmers
should be given compensation at the rate of
rupees one thousand per acre of damaged
crops and ecach farm labour family should
be provided rupees one thousand immediately.

12.19. hrs.

ILLEGAL MIGRANTS (DETERMINA-

TION BY TRIBUNALS) AMENDMENT
BILL-CONTD
[English]

MR. DEPUTY SPEAKER : Next

item. Item No. 13. Further consideration
of the following motion moved by Shri P.
Chidambaram, on the 28th March, 1988,
namely : -

*“That the Bill to amend the Illegal
Migrants (Determination by Tri-
bunals) Act, 1983, be taken into
consideration.”

Shri Syed Shababuddin may Dnow
contioue his speech.
SHRI SYED SHAHABUDDIN

(Kishapnganj): I am glad that some Hon.
Members have pointed out that the Bengali-
speaking Muslims or the Hindu refugees
from the erstwhile Pakistan are not tue
targets. Now, the question arises who
thep arc the targets ? Nepalese Indians from
other parts of the country—Who are
they ?



